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The objections to the valuation have been filed by the Id. Counsel for the
petitioner. However, there is no documentary evidence to corroborate his submissions.
He is therefore directed to place on record the documents to substantiate how the
valuation of the assets (land in this case) has not been done properly. With respect to
the audit report, the petitioner has refused to sign and verify  the same on various
grounds. He has not allowed the board meeting tt:f':nnvem!' for approval of the balance

sheet/audit report.
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To come up for further consideration on 02.09.2016.
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